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of tax at source from the technical 

services fees paid by the tank to the 

City Bank.

Import Commitments of Sugar to vari­
ous Countries during 1977>78 and 

1978-79

2391.  SHRI BALASAHEB  VIKH2 

PATIL: Will the Minister of COM­
MERCE AND CIVIL SUPPLIES AND 

COOPERATION be pleased to state 

the country-wise break-up of import 
commitments of sugar to various coun­

tries of the world with the rates $nd 
quantity at which the contracts have 
been finalised during the year 1977-78 

and 1978-79?

THE MINISTER OF STATE  IN 
THE MINISTRY OF COMMERCE AND 

CIVIL SUPPLIES AND COOPERA­

TION  (SHRI ARIF BEG): No  new 
contracts for export of sugar has been 
finalised by the STC during 15)77-78 
or  for  the  year  l!>78-79,  so 
far.  During  the current  finnncial 

year, a quantity of 0.45 lakh tonnes of 
sugar valued at Rs. 10.43 crorcs  has 
however been exported, out  of  the 

quantities contracted during the pre­
ceding year (1976-77).
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Delinking of more Grades of processed 
Mica to promote Export

2393. SIIRI CHANDRADEO  PRA­
SAD VERMA: Will the Minister  of 
COMMERCE AND CIVIL SUPPLIES 

AND COOPERATION be pleased to
i>taie:

(a) whether exports of  processed 
mica  oi  delinked  grades i.e. below 

grade 5 where private exporters have 
not to part with 40 per cent of export 
orders secured by them to MITCO in­

creased m 1976-77 as compared to ex­
ports in the previous year after their 

delinking in Apj II, 1976;

(b) what was the value/quantity of 
thes? delinked giades in 1975-76 and 
in 1976-77; and

(c) if exports of delinked grades of 
processed mica have increased, whe­
ther Government are considering the 
question of delinking more grades of 

processed mica to promote exports of 
processed mica?

THE MINISTER OF  STATE  IN 
THE  MINISTRY OF  COMMERCE 

AND CIVIL SUPPLIES AND  CO­
OPERATION  (SHRI ARIF  BEG):

(a) The exports of delinked grades of
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processed mica  during  1976-77 were 

lower by 18.44 per cent by volume and 

higher by 23.13 per cent by value as 

compared to 1975-76.

(b)  The value and quantity of these 

d<\’inked grades during 1975-76  and 
1976-77 were as under:—

Value  Quantity
(Rs.  (in tonrn-s)
lakhs)

. . .  536 16,560

W-77  •  •  •  *>&>  13.5.07

\c) As there was a fall in the ex­
ports of delinked grades of processed 

mica by volume during 1976-77,  as 
compared to  1975-76,  Government 

would like to watch the progress  of 
exports of these grades during  the 

current year before considering any 

change in the present pattern of mica 
trade.

BiSateral  Settlement  entered  witb 
L.I.C. Employees Association

*394. SHRI SHAMBHU NATH CHA- 

•PURVEDI: Will the Minister <J FIN­
ANCE be pleased to state:

(a) whether a bilateral  settlement 
entered into by the Government  of 
India with the All India  Insurance 
Employees Association under the In­
dustrial Disputes Act was repudiated 
by the L.I.C. (Modification of Settle­
ments) Act, 1976 overriding the judge­

ment of the Calcutta High Court which 
held that the Bonus to L.I.C. emplo­
yees as per the settlement was an ac­
crued due and a property under Arti­
cle 31 of the Constitution;

(b) if so, whether Government pro­
pose to honour the settlement: and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE AND 

REVENUE AND BANKING  (SHRI

H.  M. PATEL): (a) to (c). The Gov­
ernment of India had not entered in­
to any bilaterial settlement with  the 

employees of LIC in regard to  any 

matters including payment of bonus. 
However the Corporation had entered 

into a settlement with its class III and 
class IV employees  which inter-alia 
provided for payment of bonus at the 

rate of 15 per cent of annual salary 
without any ceiling.  The settlement 

was current for a period of four years 
from 1-4-1973 to  51-3-1977.  Under 

this settlement bonus to Class III and 

Class IV employes for the years 1973-
74,  and 1974-75 had been paid.

2.  With the amendment of the pay­
ment of Bonus Act 1965, by the Pay­

ment of Bonus Amendment Act. 1976, 
the Central Government decided that 
beginning with the accounting  year 

1974/,lfl74-75  employees  of non-com 
peting public sector undertakings in­
cluding LIC, GIC and the Banks may 

be paid ex-gratia amounts in lieu of 
bonus to be determined by the Gov­
ernment after taking into  account 

wage level, financial circumstances and 
other relevant factors.  The ex-grotia 

amount was not to exceed 10 per cent 
of salaryjwages.

■i  In order to bring LIC employees 
on par with the employees of Banks, 
GIC and other non-competing pun'v 

sector undertakings it became neces­
sary to modify the relevant provisions 

of the subsisting settlements of 1974 
in so far as they pertained to payment 

of bonus. For this purpose the LIC 
(Modification of settlemennt) Act. 197.” 
was  passed  by Parliament.  It came 

into force w.e.f. 1st April, 1975.

4.  On non-payment of bonus  to 

Clfss III and IV employees for the year
1975-76 according to  settlement  of 
1974 along with the salary of April,

1976, the All India Insurance Employ­
ees Association filed a petition in the 

Calcutta High Court praying for a de­
claration that the 1974 settlement was 

binding and to restrain LIC from re­




